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IN THE CEﬁTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD ?ENCH-

AT HYDERABAD®
OeA,'Noa 310/97

DATE OF ORDER .z 24.8.98

~

BETWEEN 3

K. Muni Raja

Applicant(s)

k]

Al

1 'The Superintendent of R M $
Tirupathi Division,
Tirupathi
Chittoor Dist.:

2. District Employment Officer
District Employment Exchange‘
Chittoor District
Chittoor.’ '

-

_,Respondents

L C )

Counsel for
Counsel for

the Applicant -

the Resnondents -

© Counsel for the State of AP, -

Shri K. VenkatesSwarlu
Shri XK. Bhaskara Rao .

Shri P. Naveen Rao

Coram 3

:The Hon'ble
The Hon'ble

Justice Shri D.H. Nasir
Shri H.'Rajendra Prasad

' Vice cChairman

Member (A)

(Order per Hon'ble ShHri H. Rajendra Prasad, M@mber'(h))‘
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(Order pér’Hon!ble Shri H. Rajendra Prasad, Member. (A))

-
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Heard ®&/Shri K. Venkateswarlu for the Applicant(s),

Shri/sc K. Bhaskdra Rao 'for‘the'Resﬁondenté-and Shri

P, Naveen Rao for the State of A.P..

The orders passed by thig Tribunal today in O.A.

| No.- 987/96 shall be complied with in this 0.A. as well.

A copy of the orders passed in O.A..No. 987?é6
shall be. kept on record of this,file and also supplied ,

"to the éeépondents to facilitate further action.
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(D.H, Nasir)

Member (A} Vice Chairman ‘Q/?
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ted and Interim directions
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Disposéd of with directions

N

i amisseds ’ '
Dismissed as withdrawn.
Dismissed for Default.

ordefed/ Rz jected,

No prder as to costSe






